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Date of Order Orders 

14. 01. 2002 Mr. C.B.Sharma, counsel for the applicant 

Heard the learned counsel for the appljcant. 

The learned counsel for the applicant Eubmits 

that vacandes ~·:still exist at Jaipur and Eharatpur 

for the post of Postman and appl]cant ~s ready to fjle 

fresh representat]on. He also eubmite that this OA may 

be dispOEE>d of by givjng E:Uitable dfrections to the 

respondents to dec]de the representation of the 

applicant within a specified period considedng the 

gr]evance of the applicant sympathetically and as per 

rules. 

In view of the submissions made before us, we 

direct respondent No.2 to decide the representation, 

if filed by the appl:icant wHhin t'wo weeks, by a 

reasoned and speaking order within two monthE from the 

date of receipt of such representation considering the 

grievance of the applicant sympathetically and as per 

rules. The applicant eha 11 be at 1 ibE·rt y to approach 

the proper forum in case he feels aggrieved by the 

decision on euch repreeentation. 

Wlth the above directions th]s ON is disposed of. 

Copy of the OA alongwith order may be sent to 

respondent No.2 for necessary actjon. 

. . s===?------ . 
(H.O.Gupta) (S.K.AGARWAL) 

Adm. Member Judl.Member 


